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ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF ALLAHABAD BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON-18.09.2017
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Sh. Adesh Tandon, PCS for the petitioner. Sh. M.K. Bagri, OL for the Central
Government.

Representation affidavit of the Regional Director (NR) of the corporate
applicant has been filed. A perusal of the same goes to show that it is silent, as to
whether a communication/notice by its office duly issued to the Income Tax
Department, Jurisdictional Commissioner, where the petitioner companies are
addressed. So as to invite their comments/objection, if any, to the present petition.

Therefore, the office of the RD(NR) is expected to clarify this position by
liling a better supplementary affidavit and to confirm as to whether a notices were
issued or otherwise to the Income Tax Department, other Sectoral Regulatory
Authorities and as to whether it is mandatory or otherwise under the prescribed
procedure. Such affidavit to be filed within 10 days by serving an advance copy to
the petitioner counsel.

Hence, the matter be listed on 10" October, 2017.
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Dated:18.09.2017 Sri H.P. Chaturvedi, Member (Judicial)
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